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decision of the Income Tax Authorities and the decision of the Income Tax

Authority shall be binding on the Petitioner Companies

15. As far as the observation made in paragraph IV (g), of the Report of the Regional

Director is concerned, the kamed counsel for the Petitiooer companies submits

that the certificate from the auditors of the Petitioner Companies with reference

to accounting treatment in para 6.1 and 6.2 of tbe scheme as required under the

appticable provisions of the companies Act, 2013 has been obtained and ftled

with the Hon'ble Tribuna-l by the Petitioner Companies vide their allidavits dated

22.O2.2077.

16. From the material on record, the Scheme appears to be fair and reasonable and

is not violative of any provisions of law and is not contrary to public policy.

17. Since all the requisite statutory compliances have been fuIfilled, Company

Petition No.38 of 2Ol7 is made absolute in terms of prayers clause (a) to (c) and

Company Petition No.39 of 2O17 is made absolute in terms of prayer clauses (a)

to (c).

18. Petitioners are directed to lodge a certified copy of order along with a copy of the

Scheme of Arrangement with ttre concemed Registrar of Companies,

electronically, atong with E Form INC- 28 in addition to physical copy as per the

relevant provisions of the Companies Act, 7956/2013.

19. The Petitioner Compaaies to pay costs of Rs.25,000/- each to the Regional

Director, Western Region, Mumbai. Cost to be paid within four weeks from the

date of the Order.

20. AII concerned regulatory authorities to act on a copy of this order along with

Scheme duly authenticated by the Company Registrar, National Company Law

B.S.V. Prakash KumaS Member (Judicial)

V. Nallasenapthy, Member (Technical)

Tribunal, Mumbai.

Page 7 of 7

Lenovo
Typewritten Text
Sd/-

Lenovo
Typewritten Text
Sd/-




